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I!Ihri A. V.Rarbavu.: 
Shri DIDea BbaUadaarya: 
Shri M. V. SWUl7: 
Sbri Madha LIma,..: 
Sbri VI8bram Pruad: 
Sbri Ruam ChaDd 

JtaebbaVlliJ'a: 
Sbri Oakar La1 Berwa: 
Sbri Bade: 
Sbri Omkar SiDrb: 

Will the Minister of IDdastrJ be 
'pleased to state: 

(a) whether there is a proposal 
under ('Onslderation of Government to 
relax the restriction of pay-'llmit of 
Rs, 350 so as to make the low-Income 
employ .. es residing in distant areas 
eligible for allotment of scooters from 
'lhe Government quota: and 

\ b) it so. the decision taken in the 
matter? 

The M1nlsIn of lndWltry (Sbri D, 
saajivayya): (a) and (b). No, Sir, 
However, somE'" lower-priced vehicles 
lilte the Pearl Yamaha and the Vicky 
Moped have beer included in the 
'Central Government quota for ollot-
ment to low·income employees. 

Export of WOOd to Japaa 

·530. Sbrl Flroclia: Will the Minister 
of Commerce be pieased to state: 

(8) whether it L, a fact that the 
Jap .... es.. Team which visited India 
recently has expressed the hope that 
India would be able to sell wOOd to 
Japsn to the tune of Rs. 75 lakh. per 
y .. ar for their pulp industry; :Uld 

(b) if so, the steps taken by Gov-
f'rnment to achieve it? 

The Minister of Commerce (Sbri 
J\laDabbai Shah): (a) Mr, D, Hase-
'/1a'w1l, a Japanese national visited 
lndia in January 1966. and evinced 
interest in the export of timber from 
India to the extent of Rs, 60 lakhs. 

(b) Detailed proposal. are awaited 
'trom Mr. Hasegawa. 

Export of Art Silk Cloui 

""I. Sbrl U. M. Trivecll: 
8bri Yubpal SlDrb: 
8Iu1 C. M. Kedarla: 
Sbri S. L. Verma: 

Will the MInister of ~ be 
pleased to state: 

<a) whether no export policy ha. 
been laid down so far for the eX· 
port of art silk cloth; 

(b) the total stock of art silk cloth 
lying In the godOWns of merchants 
and manufacturers; and 

(c) What incentives, if any. have 
been provided fOr the export and 
manufacture of this commodity? 

'!'be Deputy MInIster In the Minis-
try of Commerce (ShrI Shall Qnreshi): 
(a) to (c), Export. of art silk 
fabrics are freely arowed, There IS 

no restriction on such exvorts. How· 
ever, Government are not preparin.l( 
any scheme of assistanoe for these 
exports. The State Tradinr.- Corpora. 
tion Is examining wh~thcr it can help 
to organise exports of art silk fabric8, 
However, "",en such an arrangement 
would take considerabie time. There-
fore, Government have bepn advi..ing 
the art silk wpB'Ving industry to make 
their bl'St eIYorts to export their 
fabrics on their own. 

Some accumUlations in stocks of 
art sllk fabrics have taken place. But 
the exports were hardly 5 p.c. of thl" 
annual production and 88 S'I¢h an 
reduction in exports of these fabrics 
cannot be a major factor for such 
accumulation, The main caUSe of 
accumulation i. general slad<ness In 
oIYtake • consumer goods including 
textiles of a 11 types, 

Import of Newsprint 

.532. 8hrl Harl VIIIhna Kamath: 
Will the Minister of c- be 

pleased to ref .. r to the reply given to 
Starred Question No. 712 On the 26th 
August, 1966 and state: 

(a) whether it is not a fact that 
an importing agent who charged 
more than the C.l.F. rate c;<>ntrBven-
ed the conditions of the letter of 




